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CRIGINAL APPLICATION Ko, 493 of !
Om Veer Singh

Versus
The Union of India & others. o

Hon'ble S.Zzheer Hzsan-VC ' - f;i; Fﬁ?
Hen'ble D, S. Misra - Al ) 5

This is &n application under section 1@ ﬁfﬁf
of the Administrative Tribunal Act no.XIII of 1985
¢gainst the Chief of the Army Staff 2nd others

claiming pensipns for the period during which,
he was employed in the Army. He was a regular " €

member of Army snd was working os Nayak. Accordiﬁgnliﬁl

to section-2 of the Administretive Tribunal Act, _?55 
1985, this act will not apply to the member of =

Armed Forces of Union of India. and as such; this e

tribunal has no jurisdiction to decida the afartﬁaiﬁ-?

petition. It wes contended that in view of

Section-2 Sub-clsuse(ii) of the Army Act, 1950,

retired army personnel can claim pension by fll&ﬁﬁf

petition in this Tribunasl on theground that hﬁﬁu;z *i@
ceéses to be = member of Armed force. To auﬁ” f%ﬁ

the argument ismisconceived., Tha;appliaaﬂ%T .f{ 
Fi8e claimed panaian bgaausn ht haé' 3 .f;ﬂf
'___urlﬁy aml was rﬂuu&ﬁﬂm tﬁ ﬂm 1 i
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